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TM THE CENTRAL AHMIfJISTRATIVE TRIBUNAL

WES'/ DEI^HT

MP.3471/91
t

OA.1320/91 ^ Dats of Decision:25.3.92

Shri B.J. Malvanla Applicant

Vs.

Dslhii Adijii nistration &Ors. R©spond©nts

Applicant in person.

'̂Is. I4uk±a Gupta Counsel for the respondents

OPAM

The Hon.Mr. P.K. Kartha, Vice Chairman{J)

The Hon.Mr. A.B. Goi-thi, !fernber(A)

JUDGEMENT (Oral )

(of the Bench delivered by Hon.Mr.P.K.Kartha)

Ws have heard the applicant in person

and tiie learneti cxjunsel for tlie respondents.

The applicant has retired from the

service in Delhi Administration on 31.07.1987

ias^the age of superrannuation. There has been
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sotne delay in tii© payn>5nt of Allokiance

and the Leave Encashnisrit admissible to the
oL-

appllcant as wsll as the refixation of '^^is

pavj. 'Ihe Deamess Allowance arrears and Leave

Encasi'iment have been released to the applicant

•C on 08.10.1991 after about three years froin the

date of his retirernent. M regards tJie

refixation of his pension, the respondents

have stated tl^at tJ-^s action has already been

taken by them for the payiwsnt of enhanced

pension to tl-ie applicant.

After hearing both sides. the

application is disposed of with the direction

to the respondents to issue appi'opriat© orders

• in regard to tJie payment of pensionaiT

b3nefits to the applicant as espeditioiisly as

possible but in any event before the e>:piiT of

tlirse months from tte date of corrOTni cation of

this order.

In ti'ie interest of justice, we also

direct tiiat tlis respondents, shall pay sirrplep-O'V X—

interest at tl^e rate of tlie delayed

payment of the Dearness Allo'A?ance aneais.

Leave Encasl'srserit and s?nhanced pensionary

bs>nsfits from tlis respective dates from vjhen
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they became due to be paid to the applicant.

Tlie interest so awarded shall also be paid

witliin the same period.

Tije application is disposed of
I ^

accordinolv.
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(A.B.GcdrHT)

MEMBER(A)

{P.K. KARTHA)

VICE CHAIRliAN)


